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REPORT OF OVERSIGHT COMMITTEE ON ORDERS PASSED BY 

NATIONAL GREEN TRIBUNAL IN O.A.NO.433/2019 IN 

RE:RESIDENTS OF VILLAGE NODAI WAGAR, P.S. NARAURA, 

BULANDSHAHAR VERSUS STATE OF UTTAR PRADESH 

 

I. Background 

The applicants in O.A. 433/2019 have alleged that STP unit at Narora, District Bulandshahr, 

Uttar Pradesh is discharging untreated waste water in River Ganga. 

 

II. Orders by Hon’ble National Green Tribunal 

Vide order dated 4.07.2019 in OA 433/2019 Hon’ble Tribunal directed Uttar Pradesh State 

Pollution Control Board to look into the matter, take appropriate action in accordance with 

law and furnish a factual and action taken report in the matter. 

In accordance with the Tribunal directions, a team of three officers of the Uttar Pradesh State 

PCB conducted inspection and reported as follows: “At the time of inspection, STP Narora 

was not found operational & untreated sewage is being discharged in the Kaccha Pond, which 

is about 100 Meter adjacent to pond near Ganga River. For discharging the treated effluent 

from STP there is no pipeline lying. An Irrigation Canal is situated at Village Dak Nagla, 

Tehsil Dibai, District Bulandshahar. This Canal will be used for discharging the treated 

effluent of STP. At present, there is no pipeline lying between STP to canal”.  Further, it was 

stated that due to non compliance of Water Act, 1974 by U.P. Jal Nigam regarding 

constructed Sewage Treatment Plant, the penalty has been imposed in the form of 

environmental compensation of Rs 79, 80,000 (Rupees seventy nine lakhs eighty thousand 

only) on U.P. Jal Nigam/ULB to General Manager / Project Manager, Yamuna Pollution 

Unit, Uttar Pradesh Jal Nigam, Ghaziabad for lack in treatment of the sewage at Narora City. 

Present time, the domestic effluent was found to be discharged in the Kaccha pond, which is 

situated at the front of Ramanand Dhaam, Ram Nagariya Ashram, Narora, Bulandshahar. The 

recommendations based on above observations were: 

(i) The total sewage water must be treated by the Narora Sewage treatment plant.  

(ii) Treated sewage should be used for irrigation purposes.  

(iii) Any type of effluent should not be discharged in to the River Ganga in any conditions. 

 (iv) STP Unit should be directed to comply the provision of Water (Prevention & Control of 

Pollution) Act, 1974.”  
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Vide order dated 30.08.2020, Hon’ble Tribunal considered the report by Oversight 

Committee dated 13.07.2020. In view of the recommendations made by the Committee, the 

Hon’ble NGT issued directions thereof. It directed that “the UP Jal Nigam must perform its 

responsibility and cannot take the plea that fault was of the contractor. The work of sewer 

connectivity to households be completed expeditiously which may be reviewed by the 

Principal Secretary, Urban Development, UP. The UP Jal Nigam is held liable to pay Rs. 5 

lakhs for their default which may be deposited with the State PCB within one month to be 

spent for restoration of the environment under an action plan to be prepared by the State 

PCB. There is no mention about deficiencies in working of STPs in other local bodies which 

may also be looked into by the Oversight Committee. The Oversight Committee may furnish 

its further report of status as on 31.12.2020 before the next date of hearing.” 

III. Monitoring by Oversight Committee 

On the directions of the Oversight Committee, UPPCB conducted an on-site inspection on 

25.06.20. At the time of inspection, STP Narora was found operational as against a capacity 

of 4 MLD, the utilized capacity was 2 MLD and 0.5 MLD untreated sewage was found to be 

discharged in Ganga River near Ram Nagariya Ashram, Narora, Bulandshahr. The Oversight 

committee, NGT, held a meeting on 03.07.2020 (through video-conferencing) to review the 

compliance status regarding O.A.433/2019. The minutes of meeting are attached as 

Annexure I. 

Periodic inspections were conducted by UPPCB. The latest on-site inspection was conducted 

on 16.12.2020 and 23.12.2020. Samples from inlet and outlet of STP were collected. The 

analysis report received, reveal that quantity of parameters in the sample were in accordance 

with the prescribed standards. Furthermore, the treated effluent is being discharged in Dhak 

Nagla irrigation canal. Electromagnetic flow meter is installed at Grit Chamber but it is not 

installed at the outlet of the STP. The inspection report clearly stated that no untreated 

sewage is now being discharged in river Ganga. The detailed report is attached as    

Annexure II. 

 

Further, report (Refer Annexure III) has been submitted by U.P Jal Nigam on 21.1.2021 

which stated the latest status of Narora Sewage Plan under the NGRBA programme. The 

following sewerage works are being undertaken: 

1. Sewer line: 25.57 km (100 percent complete) 

2. Main Pumping Station (MPS) : Construction of 5.44 MLD MPS is complete 

3. Sewage Treatment Plant (SBR Technology): 1 STP of 4 MLD is operational  
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4. Intermediate Pumping Station (IPS): 2 IPS of 1.69 MLD and 0.45 MLD respectively 

have been set up. 

5. House connecting chamber: 1462 such chambers are complete (as of 21.1.2021). 

Work regarding house sewer connections of 4300 households is complete.  
 

As per the above information, all the works under the plan are complete. The STP of 4 

MLD is properly functional and the current utilized capacity is 2.5 MLD. Moreover, as 

per the letter dated 20.3.2020 by General Manager, Yamuna Pollution Control Unit, U.P 

Jal Nigam, EMS Infracon Pvt. Ltd. has been given the charge of operations and 

maintenance of the STP. Penalty of Rs. 5 lakh had been levied on the firm for choking of 

drain and it shall be recovered from the payment to the contractor. (Refer Annexure IV).  

 

IV. RECOMMENDATION BY THE OVERSIGHT COMMITTEE 

The main issue in this case was about discharge of untreated sewage in river Ganga. As per 

the inspections conducted by UPPCB as well as the latest reports from the concerned 

authorities, it is observed that no untreated sewage is being currently discharged. The total 

quantity of sewage generated (2.5 MLD) is being treated at the STP. The treated effluent is 

discharged into Dhak Nagla irrigation canal.  

Another issue of sewer house connection of 4300 households has also been duly addressed. 

As all the directions by the Hon’ble Tribunal have been complied with, the Committee is 

satisfied with the progress and is of view that no further action is required in matter, 

accordingly the case may be disposed off.  

The Member Secretary, UPPCB is directed to send this report to the Registrar General, 

National Green Tribunal, Principal Bench, New Delhi for placing the same before the Hon’ble 

Tribunal with a copy to the Chief Secretary, Government of Uttar Pradesh for necessary 

action. The report also be uploaded on the website of the Committee.  

     

22-01-2021

X Anup Chandra Pandey

Dr Anup Chandra Pandey

Member, Oversight Committee

Signed by: ANUP CHANDRA PANDEY      

22-01-2021

X SVS Rathore

Justice SVS Rathore

Chairman, Oversight Committee

Signed by: SURENDRA VIKRAM SINGH RATHORE  

January 22, 2021 
Annexures: As above 

Please visit our website: oscngt.upsdc.gov.in for more information. 
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